
Act ho.  XIX of 1948 
\ 
1 

THE D O ~ ~ I N ~ O N  LEGISLATURE] 
d ... 

General on the 31st March 1948) 
the Ixldian Tea Control Ao 

t 

I t  is hereby enacted as follo 

(1D 

tion 1 of the Indian Tea Control Act, 1938 (hereinafter referred to cts the said 
Act), the followiilg sub-section shall b substituted, namely:- a "(4) I t  shall remain in force up to the 31st day of March, 1950." 

3. Amendment of section 2, Act VI& Of 1938.--In section 2 of the said 
,4ot,c- \ 

(a) for clause (g) the following clau 

@ '(g) "standard export figure" 
' (g) "standard export figure" 

( b )  in ciauses (h) and (i) for the 
they occur, the words "Thea sine~zsis 

' 'or 
(e) taken as part of the persona 
5. Amendnlent of section 12, A 

, 12 of the said Act sl?all be omitted. 
6. Amendment of section 14, 

tion 14 of the said Act,- 
(a) for the words and figures 

the words and figures "before th  
Rnd 

' (b) for the words "within o 
the words "on agplication made 
substituted. 

7. Amendment of section section 26 of the said 
'Act,--: 

(a) for the figure "1943" 
(b) for the proviso. the f 
"Provided that this sect 

planting new areaa, but not 
" (a) the illfilling or supp 

before the 3fst day of RIarc 

, 
b._ P r i o ~  U"r7ia 1 01' 1:d. 

_I 



(1) in sub-sections 

' shall be su~st i t~ut~ed,  and 

29, Act VIII of 1938.-In sub-section (1)Bf sec- 
tion 29 of the said Act, ause ( b ) ,  the following shall be inserted namely :- 

VIE of 1938.-The proviso to sub-sect'on 
(1)  of seoticn 30 of the said A 

e 


